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CoNTRAL ADMINISTRATIVE TRISUMAL PRINCIP AL Bench
0,5,251/1998

New Delhi: Osted this the 25th day, ugust, 1998,

HON 'BLE MR, S. Ra ANIOE, VICE CHAI N {n),

shpi M, R.Bharti,
§/o shri chhotan Lal Bharti,
o 225, Maliyana,

rqeerut(lP) ® 0 00 ¢ O B O S O E‘Dplicant.
(By adwecate: shri Harvir singh, Proxy)
Versus

1. Union of India thmugh
the Secratary to the Govt.of India,
Ministwy of Ommunications,

Sanchar Bhauwany
New Delhi,

2. The Sgcratary,
Nepartment of Telecommunications,
Sanchar 3hawan,
New Delhi,

3. The Member Services,
Telecom. mmission,
Sanchar Bhayan,

New Delhi,

4. The adviser{HR 0},
Telecom Mmmission,
Sanchar Bhawan,
Neu D:‘lhin

5. Shri R.N.Goyal,
adviser(HRD),
Telacom Commission,
Sanchar Bhawan,

New Delhi,

Bs Chief General Manager,

Mahan agar,

Telephone Nigam Limited,

Khurshid Lal Bhauan,' | /
jl

New Delhi cesss s RESpoOndents, /

(3y adwcate: Ms.Geetsnjali Goel,

proxy counsel for Shri V,K, Rao), /
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Present:s Applicant in person. Jents
msél%’cgng fi ?gdrﬁﬁ(}?’z? 98°praying for

amendnent in Oa.

Issue notice to Respondents on Ma,

retumable within 2 waaeks,

List on 5.10.98,

Later,

L]

shri Harvir Singh, proxy counsel for
Shri K,C.Mittal for the applicant appe=red
and won instructions of his client Shri I"I.R./
Bharti who was present in the durt, sought
pernission to withdrau the 0a, Pomission is

granted.

2, ' The 0Ais dismissed as withdrawn. If any
grievance survi ves thereafter, it will be open to
the spplicant to agitate the same in accordance

with law, if so advised. No osts,

( §/¢$:01n2 )

S VICE CHAI N (a)
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